14.05 hrs.
The Lok Sabha re-assembled after Lunch at five minutes
past Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
Title: Consideration of the Indian Council of World Affairs (Amendment) Bill, 2003. (Bill passed)

MR. DEPUTY-SPEAKER: The House will now take up ltem No. 15, that is, Indian Council of World Affairs (Amendment) Bill
for consideration and passing. The time allotted for the debate is two hours. Mr. Minister, you may move the Bill for
consideration and passing and you can also make a brief speech.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI DIGVIJAY SINGH): Sir, | beg to move:

"That the Bill to amend the Indian Council of World Affairs Act, 2001, be taken into consideration."

The Indian Council of World Affairs (ICWA) was established in 1943 as a society under the Societies Registration Act of
1860. In March, 1947, the ICWA had the privilege to host the historical Asian Relations Conference. In 1949, the
Government of India exempted the ICWA from payment of Income Tax on all donations received by it. In 1955, the ICWA
sponsored the establishment of the Indian School of International Studies, currently a part of the JNU. In 1956, the ICWA
acquired the consultative status with the Economic and Social Council (ECOSOC). The ICWA was then headed by
dedicated scholars and eminent academicians and politicians like Dr. Hridayanath Kunjru. The ICWA as a concept was
given by Sir Tej Bahadur Sapru. The Secretary of the Council of the Sapru House was Dr. Appadorai, who was an
eminent scholar and who was renowned for his international knowledge.

The Library of the Sapru House was known to be one of the best-stocked libraries not only in Delhi but perhaps, in the
whole of India. This was an institution frequently visited by Pt. Jawaharlal Nehru, who is considered by this House and by
this country as the father and founder of India's Foreign Policy. As you yourself remember, Sir, Pt. Jawaharlal Nehru, in
1927, on behalf of the people of India, had gone to attend the 'League against Imperialism' at Brussels where he outlined
India's foreign policy, and it is the same foreign policy which, with continuity and change, we have adopted. Pt.
Jawaharlal Nehru, as Prime Minister, had been always a regular visitor to this Institute.

Why | am giving this background is because this is an Institute which had the privilege of being associated with eminent
scholars, Constitution-makers, law-makers and those who were related to the formulation of India’s foreign policy.
Eminent luminaries like Dr. S. Radhakrishnan and Dr. Zakir Hussain were also very closely associated with this Institute.

From its very inception, one of the important activities of the ICWA has been holding periodical lectures, meetings, and
seminars. Besides Indian and foreign scholars and statesmen, visiting dignitaries of many foreign countries addressed
the meetings of the Council. | will mention a few notables names: They are Pt. Jawaharlal Nehru, Indira Gandhi, Henry
Kissinger, Oscar Fischer, Alexi Kosygin, Dag Hammarskjold, S. Ramphal, Margaret Thatcher, Kurt Waldheim, V. K.
Krishna Menon, Roy Jenkins, Morarji Desai, Chandra Shekhar, President Ortega of Nicaragua, President Sam Nujoma of
Namibia, His Holiness Dalai Lama, and many others. These were the people who were invited to deliver lectures at the
Institute.

As you are aware and as may be readily inferred from the aforementioned activities of ICWA, with the active participation
of distinguished men of letters and under the Presidentship of leading personalities such as Tej Bahadur Sapru, N.
Kunzru and Sardar Swaran Singh, the Council ran very well for the first 38 years of its existence.

However, things started deteriorating after the appointment of the Working President of the Council in 1981. The Working
President firmly established his control on the ICWA, when in 1986 he was elected as its President and got himself re-
elected term after term. Throughout the 80s and 90s, numerous complaints had been received from academicians,
scholars and staff members condemning activities of the then President of the ICWA. Articles and editorials criticizing his
functioning and urging the Government to intervene and restore the ICWA to its erstwhile pre-eminence continued to
appear in the national media.

With a view to arresting the decline and to restore ICWA to its pristine glory, ICWA Ordinance (No.3 of 2000) was

promulgated on the 15 of September, 2000, declaring it an institution of national importance. The ICWA Ordinance was
subsequently replaced by an Act of Parliament on September 3, 2001.

A lot of activities with a view to fulfiiment of the aims and objectives of the ICWA have been undertaken after its takeover
by the Government. The ICWA revived the publications India Quarterly and Foreign Affairs Reports. The ICWA premises
are now being used to hold important seminars and conferences almost every week. Since February, 2001 over 70
seminars have been organised. The ICWA will also be the nodal agency for Track-ll diplomacy funded by the Ministry of
External Affairs. The Africa Centre has been set up which will undertake a variety of programmes for rekindling public
interest in Africa. The Secretariat of Council for Security Cooperation in the Asia Pacific (CSCAP) India Committee has
also been relocated in the Sapru House premises.



The ICWA after its takeover by the Government has undertaken and envisioned many new initiatives and activities. These
include provision of offering Fellowships for research work, to expand and update the once upon a time famous Library
and to have an active interaction with ICWA's counterparts in select countries.

This is the reason why we have brought this amendment before the House. This is a very small amendment and | hope
the House would extend its support to it.

MR. DEPUTY-SPEAKER: Motion moved:
"That the Bill to amend the Indian Council of World Affairs Act, 2001, be taken into consideration."
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"The Council was the brainchild of some eminent Indians like Sir Tej Bahadur Sapru and Jawaharlal
Nehru, and it should be endowed with a non-partisan institution which would deal with its external
relations and foreign policy in the global context in conceptual terms. In modern jargon, it was to be an
autonomous think tank independent of the Government &€;"

| repeat the words 'independent of the Government'.

"&€|independent of the Government but which would play a valuable supporting role in the fashioning of
India's foreign policy and in sharpening perceptions about international politics in the changing world."
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1. e =1 $ed €7 He says:

"After having saffronised the Indian Council of Cultural Relations (ICCR), the Indian Council for Historical
Research (ICHR) and the Indira Gandhi Art Centre, the Government was now eyeing the ICWA. "

Tg TR 9IRIY 2, 91 S omar 21 R 98 ar) $Ed © -

"Mr. Jagmohan has no locus standi who introduced the Bill regarding ICWA in Parliament as he was the
Union Urban Development Minister, and the building in Sapru House was in possession of the Ministry of
External Affairs."
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"Mr. Jagmohan had asked him to make the BJP-led NDA Government at the Centre, partners of ICWA,
which was then operating from the prime location property Sapru House at Barakhamba Road. "

He further said:

"Mr. Jagmohan also advised him to join the BJP. Mr. Josh said that because he rejected both these
requests, Mr. Jagmohan launched a campaign of vendetta against him and ICWA. "

IHH agd &I B ded DI el ol d e I8 He1 ared g fh R A gHeT o forar 8 O @ ST 98 66 @ 8, 39 39 491 Uh
R FRBIN TS g 3N §H WiTHH I), 39 15.91.8&g, Q. H, F1 394 A6 € b il 39 H g1 &, 90 aR H AW =l HY| o1 9H



TE WIEd 2| G AF-UIfEor & 89 Al 3 J81 | FHDT Wl Hi<Icgy{ 8, SHH {9 Hel ¢ -

"Director-General would be of the rank equivalent to Additional Secretary to the Government of
India."
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SHRI KHARABELA SWAIN (BALASORE): Mr. Deputy-Speaker, Sir, | rise to support this Indian Council of World
Affairs (Amendment) Bill, 2003.

Sir, about two years back, in 2001, this Bill was introduced and | had the occasion to speak there. | would not go
into the controversies which have been now raised by the hon. Member, Shri Lakshman Singh from the Congress
party because these controversies were also raised at that time in a much more forceful manner. Shri H.S. Josh
was the last President of that Body. He was the President of that Body for 20 years. Instead of Sapru House being
utilised for the purpose of discussion on International Affairs, it was hired out for Punjabi plays like: 'Kudi Jawan
Gawandi Pareshan’ etc.

So, it is a very good thing done by Shri Jagmohan that it was brought under the control of the Government. When it
was brought under the control of the Government after the Bill was passed, five Members from this Lok Sabha were
nominated to the Board of that Council. And, | was also one of those Members nominated to that Council. Shri
Rupchand Pal, Shri Madan Lal Khurana and others were also nominated as members of this Body by this House.

But Sir, | was very surprised to find that for the last two years, no meeting had taken place. | went to Sapru House
several times and | spoke to the Director-General there, and he said: "Yes, | have also received your name but no
action has been initiated by the Government. "

| do not know who are the other members. The full-fledged body of the Council has not been nominated. At that
time, | also wrote letters to the then External Affairs Minister; but | did not know what happened.

| was also very sorry that even if some members were nominated from this House, the initiative was not taken to
form the Council. Now | understand the reason as to why it took so long a time. | am very happy that the hon.
Minister has brought in the amendments like removing the word 'selected’ and introducing the word 'nominated'.
Previously in clause 3(g) for the words 'either media personalities or representatives of organisations', the words
‘either media personalities or persons from organisations' were substituted. 'Representatives of organisation' means
that they would be selected - that again means, that we will have to hold elections there itself; then only somebody
will be elected and represent the organisation in this Council.

In a similar way, previously representatives of business world were supposed to be selected for this Council. Now
those words have been removed and 'somebody from the business world' will be nhominated and not selected. So, it
is a very good thing. At that time itself this should have been thought of. Why did it take such a long time? It is also
a very good thing that the Director-General of that institution has also been included in this Council as Ex-Officio
Secretary. When | met the Director-General, he said that he was nobody, though he was the Secretary-General;
and how come he could tell me when the meeting would be held. So, | commend this Government for including the
Director-General who is at least of the rank of Additional Secretary in this Body, as a Member-Secretary. | fully
commend it.

| am very happy that, though after a delay of two years, the Government has initiated the move to make it a full-
fledged body. In the mean time, | had received so many invitations from the Secretary-General to attend seminars
and discussions on various important matters relating to foreign affairs of India. | attended all those meetings.

| was very happy to find that it is an Institute of very high class. | was surprised to find how this organisation was not
in the hands of the Government for the last 20 years, and how it was just allowed to be governed by a Coporator
who had arranged members who were even fruit-sellers and rickshaw-pullers. They were also members of the
Indian Council of World Affairs. It is a very surprising thing that it escaped the notice of the Government and that it
took 20 years to bring it under the aegis of the Government of India.



Finally, | will say this. Lakhs of books that the library which Sapru House is having, have somehow been sold or
removed and some have been given to the Jawaharlal Nehru University. | would appeal to the hon. Minister that he
should see to it that in this very valuable library the books should be replenished. All those old books which are very
valuable books regarding foreign policy of India should be re-purchased so that it comes back to its pristine glory.

| again commend this Bill; and this Bill should be passed as quickly as possible so that a full-fledged body functions.

SHRI SURESH KURUP (KOTTAYAM): As everybody knows, the Indian Council of World Affairs is a prestigious
body. People like Prof. Sapru gave leadership for organising this body. It is well known that Pandit Jawahar Lal
Nehru, Dr. Radhakrishnan and such eminent figures of our nation are closely associated with this body. It is a fact
that in later years it degenerated and three Standing Committee Reports are there recommending that the
Government should intervene and take over. Subsequent to that, the Government intervened and took over this
prestigious institution.

When Jawahar Lal Nehru University was formed, as was mentioned here, major chunk of books was transferred to
the University. | understand that even though the Government gave some grant for replenishing the books, it was
not utilised properly. So, the need of the hour is that this should be given autonomy, if the intention behind this
legislation is to be achieved. The Minister was mentioning about the reactive diplomacy and all. If that aimis to be
achieved, this organisation should have sufficient autonomy. But this Bill does not help that. That is my point.

The Director-General is to be appointed directly by the Government. Of course, the Government's yes-man will be
appointed there. This should be a place where prominent academicias, prominent personalities of our country and
also from foreign country, should come and interact so that people in our country and also foreign Governments
should have respect about this body. In this type of arrangement, | think it is not possible to achieve this. So, my
point is, the track record of this Government, as was pointed out earlier, as we have seen in the Indian Council of
Historical Research and the Indian Council of Sociological Research, is that everywhere controversial persons were
appointed and it was made to suit the scheme of things which the Government intend. So, it should not be like that.

This should be a body where those people who are connected with our Foreign Policy initiatives, who are behind
the making of our Foreign Policy should come. They must associate with it. This should be a platform of people
where everyone interested in all these activities should come and discuss matters.

The Library should also be such that any research scholar, any student of international affairs in this country or
foreign country, can come and do research to help our country's foreign policy initiatives. So, this should be the aim
of the Government, otherwise, it will be like any other organisation in the country. Without helping our Government
on foreign policy initiatives, it will be an old wine in a new bottle., a white elephant spending Government money.

So, since this Bill does not help such broad initiatives, | am constraint to oppose this Bill.

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): Sir, this Bill, in a way, shows how the BJP Government is
lacking the vision in policy-making as also in creating or running the institutions. This Bill had originated as an
Ordinance and was subsequently placed before both the Houses of Parliament.

There was heated debate and exchange of ideas. Finally, there was some conclusion that within three months a
body is to be constituted by the President of India. But this Government could not act even on their own Bill, which
has been made as Act. It has given a particular time limit to constitute the body but they could not do even this
stipulated work. For overcoming that defect, they have come forward with this particular Bill. Except that, there is
nothing new in it.

At the same time, we would like to draw the attention of the hon. Minister that the very intention of creating this
under the Societies Registration Act is to have a policy-making body, to have a free and fair discussion without any
bias or without any colour or without any political mind. Purely on the basis of international affairs that discussion
should go on. That is the main purpose. Pandit Jawaharlal Nehru created it and he loved it very much as the hon.
Minister had mentioned in his first speech. He visited it very often and he had discussion with many luminaries.
There were many exchange of ideas. He could also contribute his own thinking on the creation of Non-Aligned
countries, and policy making. He tried to create a third force in the world beyond the USA and the USSR. Such a
body is now being made a part of the Government machinery. Really, it is a thing which gives pain to the diplomats
and also the people who deal in international affairs.

Now, a Government servant, a person who is known to the political figures of the day is going to be appointed as
the Director-General and he is to work as one of the bureaucrats. He is not going to have a free mind to allow



people to exchange their ideas. We saw in today's newspapers how the Americans are ready to tell through a
retired General of their own Army that they are having the road map for solving the problem of Kashmir. That is the
position of the Indian affairs. We are running our foreign affairs in a manner where a retired General is visiting
Karachi for a conclave and he allows one person to give some message to the newspaper and it catches the
headlines. We are very much bothered in our foreign affairs. Are we working in our own way? Are we the leaders of
our foreign affairs? It was the very prestige of the Department of Foreign Affairs. Even before the days of
Independence, we were controlling the policy for Indian affairs.

After Independence, Pandit Jawaharlal Nehru had given a very good force and fresh blood to the way of our
thinking in regard to foreign affairs. We had created a third force. We led the world, especially the developing,
under-developed, and poor countries. WWe were the world leaders of these forces. Now, where do we stand? We
are just hearing some advice given by the USA or by some other force who are calling themselves the policeman of
the world. Are we going in a correct way? Are we thinking in a way which is helpful for our country and for the
nation and which is based on our blessings and guidance? Are we in a position to give economic and political
thinking to the entire world? This is the question.

According to us, this is not a simple Bill. The Congress expects that there should be a clear thinking from the
political angle and there should be a free discussion whenever any foreign policy is made by this Government. But
we are short of it. When this Bill is passed, then again there will not be any limit for the bureaucracy to appoint
Director-General or to constitute a body and allow them to discuss anything. Therefore, we oppose it and we feel
that there should be a proper thinking before enacting this type of Bill. An institution which has got a great
reputation is now being made as one of the bones of contention in the political arena.

I would like to sum up that the Government is lacking a thinking regarding the foreign affairs. They want to have
saffronisation in each and every aspect. They have already started doing it in the field of education, health, etc.
Everywhere, they want to dominate. Now, they have started doing this in the foreign affairs also. With this, we feel
that the days of the foreign affairs which were having very high reputation, are over.
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SHRI PAWAN KUMAR BANSAL : We did not object to the first Bill consciously because the Government at that time
had promised that it would treat it as an institute of national importance and something worthwhile will happen

there. But what has happened during the last two years? It is a totally mala fide action that the Government is now
doing there. What changes are they bringing about and for what reason?

MR. DEPUTY-SPEAKER: Mr. Minister, are you yielding?
SHRI DIGVIJAY SINGH: If he is contributing something, then | am prepared to yield; otherwise, not.
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#¢ 32 &1 We know of its holy past. We know the lofty ideals with which this institute was set up and we wanted that
those should flourish. That was precisely the reason why we had supported the Bill last time. But what has
happened during this period? For two years they had taken up the responsibility of seeing it become a vibrant
instrument of policy making and of discussing the international affairs. What has happened during this period?
...(Interruptions)

MR. DEPUTY-SPEAKER: The Minister has yielded.
SHRI DIGVIJAY SINGH: | have yielded for him to seek clarification, not to make a speech. ...(Interruptions)
SHRI PAWAN KUMAR BANSAL : | am grateful to him that he has yielded.

MR. DEPUTY-SPEAKER: If you have some query, you may please ask it. You are not to make a speech. He was
replying to the debate. You were not here.

SHRI PAWAN KUMAR BANSAL : The time given for this Bill is one hour. This could not have been concluded
before that.

MR. DEPUTY-SPEAKER: It is all right. The debate has already taken place and he was replying to it.
...(Interruptions)

MR. DEPUTY-SPEAKER: Will you please hear me for a minute? The Bill was taken up for consideration. Hon.
Members had taken part in the debate and the Minister was on his legs for giving reply to the debate. You were not
there. | thought now you were seeking a clarification. In the initial stage, he was not yielding. Then he yielded. If you
have any clarification, you kindly ask that clarification so that he can give the reply.

SHRI PAWAN KUMAR BANSAL : | am seeking a clarification only.

SHRI DIGVIJAY SINGH: Let me complete my reply and then you can seek clarification.
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SHRI PAWAN KUMAR BANSAL: Sir, | am grateful to the hon. Minister for having agreed to my saying a few words. |
am sorry that | was not present when the Bill was otherwise taken up.

Sir, there are very simple clarifications which | would like to seek from him. He has said that, for various reasons,
the meetings could not be held. Why could the meetings not be held? We charge the Government that they have
failed to hold the meetings. Why we say so is because this is the idea of bringing about the amendments. Firstly,
clause (g) says:

"seven members, who are either media personalities or representatives of organisations such as Indian
International Centre, Centre for Policy Research, Indian Council of Social Science Research, Institute of
Defence Studies and Analyses, Indian Council of Cultural Relations, and interested in the work and
objectives of the Council to be selected by the Governing Body of the Council;"

These are the bodies which we thought are mentioned for a good cause. Now, who will decide that. The
Government will pick up somebody from the India International Centre? It says 'anyone who is a member of the India
International Centre'. Why could it then not be the President of the India International Centre? If they were to bring
in an amendment to that effect, then | would have accepted saying that it is a fine and good amendment. But if they
say that, 'out of these organisations, someone whom the President nominates', why should it be like that? If you are
giving representation to certain bodies, why should it not be left, in the most laudable democratic norms that that
particular body is given the right to send its representative? How will you pick up a representative of India
International Centre yourself?

Sir, let the hon. Minister excuse me for saying that he is bringing in the name of the Vice-President because that is
where we cannot speak. Who is doubting the integrity and bona fides of the President in doing something? It is only
because we are saying it that the Government is trying to asssume this power. Why at all this amendment then?
What is the purpose of it? | would like him to explain that purpose.

When he talks of the Director-General, it is done in consultation with the Government. Why so? Why should the
Government play a role in it? If you are wanting independent and good Non-Governmental Organisations to come
forward in playing their role in the formulation of national policies on international affairs or to deliberate upon
matters of vital importance which have a bearing on our national interest, if you want those organisations to
prosper, thrive and be vibrant organisations, then why should you poke in your nose? Why don't you just leave it to
them? That was precisely the reason why | said that it was because of these factors that we had accepted the first
Bill.

MR. DEPUTY-SPEAKER: What is your third clarification?

SHRI PAWAN KUMAR BANSAL : The third clarification relates to the Director-General to be nominated by the
Council. Now it is ex officio appointment in consultation with the government.

Similarly, the factors which the hon. Minister mentioned about the Members of Parliament being members of the
body are extraneous factors. Who is doubting those things? My submission is, as many as 35 members have to be
nominated. When there was a provision of nomination from other categories, why do you bring in nomination in this
category of organisations also? | would like to know on this point.

Why have we brought in those organisations? Why do you not leave it to them to send their representatives?

#t Ritgsra e © Sue qeicy, §9d St 3 9 siieT araa @ 8, #4 ugel € o fRar of % et g8 21 4o et =ity off, a8 wE &
g, a8 #9 TeR fha 21 Af Srat o e A Servea Wer Ft 9 A€ (@rau) dua Sft, FUar s g o

#t ga_1 PHAR dHe : g1 19 T B Bl DI B 6 Terct g8 ¢, A @ &l

Our Deputy-Leader is present here. We thought that perhaps this Bill would go to the Standing Committee. It is
because such amendments should go to the Standing Committee. So, please do not get excited over that. | know
what | am doing.

SHRI SHIVRAJ V. PATIL (LATUR): You can please reply to some questions that | would like to raise.

Sir, we have decided, under the rules, that any Bill which is introduced in the House, after the first reading, has to
go to the Standing Committee. If it does not go to the Standing Committee, the House has to decide that it will not
go to the Standing Committee, but it will be considered by this House.

Now, he has introduced the Bill. At the first reading, he can ask for the permission that this Bill should not go to the
Standing Committee. That is a different issue. We have discussed it not once, twice or three times not only here but



in the Committee also, and rulings also have been given from the Chair that no Bill will be considered by this House
without referring it to the Standing Committee. It is not once, but it has been discussed many times.

| am one of those persons who were responsible for drafting the rules for the Standing Committee. When we were
drafting the rules for the Standing Committee, it was decided that all the Bills will be referred to the Standing
Committee. Only the Bill which is of technical nature, that means where you have to change a date here or a
comma there, will not go to the Standing Committee. If you do not want to send it to the Standing Committee, then
this House has to decide that it will not go to the Standing Committee but it will be considered here. This is the law,
this is the ruling and this is the practice. That procedure should be followed.

Now, you have introduced the Bill. It is not going to the Standing Committee. What has actually happened? They
have introduced the Bill two years back. They have made so many provisions in it. Within two years' time, they want
to change it. Why is this happening? It is because it did not go to the Standing Committee. It was not allowed to be
considered by the Members in detail in the Standing Committee and in a hurry that Bill was passed. That is why you
had to come back to this House within two years' time with this kind of a major amendment to this Bill. To avoid this
kind of contingency, it was decided that way.

You can refer to or ask the Secretary-General as to whether the rulings have been given or not that all the Bills
have to go to the Standing Committee. | am responsible for drafting these rules. | have drafted these rules. We have
considered this. We have given rulings to this effect. The rulings were given not only by me but also by others who
were sitting in the Chair. You can enquire from the Secretary-General if there is any doubt or ambiguity on this point
and then a decision may be taken.
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SHRI SHIVRAJ V. PATIL : | have to reply to this point. ...(Interruptions) Let Shri Ram Naik have his say and then |
will reply to it.

qeiferas Y wreplares A9 &30t (At w9 A1Eap) - Sureer #eiey, g3 f Us 9 Hedl 21 5d ¥ 39 fief ==l o g¢ €, # a9 | weA
# dar gan gl fora= oft st we=al =1 wor Ry €, 99 A g 7 oft 7 e @t 2 P 3w faa ?1 W #a& & urw Ao e =yl (&
TE)

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): We have opposed it.

SHRI DIGVIJAY SINGH : You have opposed it. But you have never asked to send it to the Standing
Committee....(Interruptions)

MR. DEPUTY-SPEAKER: Let me hear Shri Ram Naik. Why are you agitated?
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SHRI SHIVRAJ V. PATIL : | am not addressing this issue to the hon. Minister but | am addressing this to the
Chair.a€] (zaur)

#t Rftasra f&e : 39 IR A ¥ 3 BHan o 21 €| (Zaur)

it Rrars [ ardte : 785y, ugel 79 ofiof ¥ atar o, o/ # fard 7 aiem| mfeRmid srhad fifeer $t orawmn g3 81 97 ST i
TAd &, 9 FaAT1 Aredl g ¥ AE-78 urferericl srhad fAfeer o+ 8, S wew & AR # 8 oRE W HigH Tel ¢, d SHa! A e 78 2
# wat gga? @ a1 g1 This is the stage when we have to do it. €] (szagm)
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21 The hon. Minister cannot refer to the discussions that had taken place in the Business Advisory Committee.
Madam, if you have got the sanction of this House, you have got the sanction of this House to introduce the Bill and
not to consider this Bill. Please understand it....(Inferruptions)a€; As | said earlier, you have got the sanction of this
House to introduce the Bill. ...(Interruptions) We want a ruling from the Chair on this point.

15.00 hrs.
We want a ruling from the Chair on this point. You may give any ruling.
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MR. DEPUTY-SPEAKER: Now, please let me speak. From 3 o'clock onwards the Private Members' Bill has to start.
| have extended the time of this matter for tomorrow and then | will take up the Private Members' Bill.

SHRIMAT I SUSHMA SWARAJ: Why, are you not taking up this?

it fftasra e : Suens #egy, w9 9o @™ 8@ 9@t §1a8€| (aum)

St {ET @RS UF a1 W1 e Tord Bel T, M9 g9 98 FellaX v difrg| &€ (aaum)
MR. DEPUTY-SPEAKER: | have only said that it is not going to be over.

Hiadt T w@ae: I=M bl 6 47 Qe & Ay weq | weAfa At off, I8 a1 era 21 79 it ¥ wifd @t weafy A7 oft
I8 & & 31 gl a€| (aum)

SHRI SHIVRAJ V. PATIL : Sir, let me first clear the rule to you.
il Y @St I TEIGT, 30 FH A FF 9 a1al B 3 9919 o ARgIA€] (aumE)

it Rrawrst fQardte @ amu SaE Ay «fe § v 98 & darar gl a€| (@aa=) MR. DEPUTY-SPEAKER: | am sorry. Please
let me complete.

...(Interruptions)

MR. DEPUTY SPEAKER: Will you please let me complete?
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MR.DEPUTY-SPEAKER: My only option is to take up the Private Members' Bill. It is already 3:05 p.m.

...(Interruptions)



SHRI SHIVRAJ V. PATIL : Am | not allowed to clear the rule to you?...(Interruptions)
siadt [ F@rSt: T AT Terd ara HE S I 2 AT A BRI TS T & a4 HRAr of | 9% $Sed 9gd U @ gat 2l
MR. DEPUTY-SPEAKER: | have only one option now. Either | have to seek the permission
...(Interruptions)
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SHRI VIJAYENDRA PAL SINGH BADNORE (BHILWARA): The Bill has already been introduced and approved by
the House. Today, it is only for the consideration of the Bill.

MR. DEPUTY SPEAKER: | have to seek the permission of the House to continue this matter till it is over or | have
to stop it here and then continue it tomorrow.

...(Interruptions)
SHRI PRAVIN RASHTRAPAL (PATAN): Private Members' Bill had to be taken at 3 o'clock. ...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Rashtrapal ji | have to take the sense of the House.

SHRI PAWAN KUMAR BANSAL : Mr. Deputy-Speaker, Sir, when the Freedom of Information Bill was taken up for
consideration in the House, | spoke on that Bill. At that time, | had made a request that it should be referred to the
Standing Committee and it was referred to the Standing Committee. But unfortunately, they are confusing between
'consideration' and 'passing' of the Bill. Passing of the Bill is the last stage. It is under consideration now. The hon.
Minister is saying everything is over. How can she say everything is over without voting on the Bill? Then, | have
other points also to raise when the voting comes. We cannot vote on this Bill today. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please take your seat.

...(Interruptions)
SHRI PAWAN KUMAR BANSAL : Sir, | am on a point of order. There is no quorumin the House.
MR. DEPUTY-SPEAKER: The bell is being runga€”

MR. DEPUTY-SPEAKER: Now there is a quorum.
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"The Bill for consideration and passing:

The Indian Council of World Affairs (Amendment) Bill, 2003 for consideration and passing — 2 hours. "
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SHRI PAWAN KUMAR BANSAL : Madam, for God sake, please do not commit that mistake. ...(Interruptions)
MR. DEPUTY-SPEAKER: Let her complete. | am here.

Hudt G @ 31 9 96 'R W ¢ 99 $aa 73 7857 98 A, 78 R f g9 € o dad 98 VR ¢ 99 v s - "The
Minister to move that the Bill be passed." The Minister will stand up and say: "I beg to move that the Bill be passed.”
Then, Sir, you will ask, 'Ayes' and 'Noes'. Then, you will say, "Ayes have it. Ayes have it." The Bill is passed. That is
the stage.
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SHRI SHIVRAJ V. PATIL : Mr. Deputy-Speaker, Sir, with all due respect to Shrimati Sushma Swaraj, | would like to
say that she is a very intelligent Minister, she is a very efficient Minister, and she is doing very well. We are
receiving all the co-operation from her. | have no objection to it. Sir, supposing she has a wrong understanding of
the law and some Members sitting here are explaining this thing to you and to the House and trying to get a ruling
from you, it should not be felt that we are insulting her. We are not insulting her. She is a respectable hon. Member
and Minister and we respect her. | must go on record on this point.

Sir, let her understand that when we are objecting, we are objecting to nothing but the wrong interpretation of the
law. Madam, you have said today while speaking that this is the second reading. This is not the second reading.
The introduction stage is not the first reading. When the Bill is introduced, it is not treated as the first reading. When
the Bill is put to the House for consideration, that is supposed to be the first reading. And probably you are
mistaking this first reading with the introduction stage. What | am saying is that unless this Bill is before the House,
the hon. Presiding Officer does not have any jurisdiction to refer this Bill to the Standing Committee. It is only after
you introduce this Bill and generally when the general principles are discussed, this Bill is referred to the Standing
Commiittee. ...(Interruptions)

SHRIVIJAYENDRA PAL SINGH BADNORE : Not after the debate. ...(Interruptions)
SHRI SHIVRAJ V. PATIL : After the debate ...(Interruptions)
SHRI PRAVIN RASHTRAPAL : After the debate ...(Interruptions)

SHRI SHIVRAJ V. PATIL : Let us not quarrel between ourselves. Let the hon. Chair give any ruling and we will be
bound by it. Let me put my point of view here. ...(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Sir, | have got a point of order under Rule 76. Please allow me.
...(Interruptions)

MR. DEPUTY-SPEAKER: Let him complete. | will give the floor to you afterwards.

SHRI SHIVRAJ V. PATIL : | have to get a ruling from you. So, | would request you to please pay attention to the kind
of submission that | am making to you. Sir, the first reading is not the stage of introduction. Let us understand that
the first reading is the stage of consideration. The second reading is the stage of clause-by-clause reading, and the
third reading is when the Minister gets up and says that the Bill be passed. Now, this can happen that the Bill can
go to the Standing Committee only when it is before the House, when it is introduced and when it is considered.
The Speakers have been sending this Bill to the Standing Committee after this stage. This is exactly the stage
when it has to go. This has been done in this House. If you think and want to give any other ruling, please give any
other ruling. If you want to reserve the ruling, we have no objection to it, but let this issue once for all be discussed
and clearly clinched. As a Speaker, | had given the ruling. Other Speakers had given the ruling. They are part of the
record. If you need time for considering those things, you please take time and give the final ruling on this point.
Then only, you have to take this into consideration.
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% fiTe 931 st a1 gft B €1 &€ (craum)
MR. DEPUTY-SPEAKER: Let her say what all she wants to say.
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st Rrawst ardte : wme @ 7€ 9 =d, let me correct it.a€; (Interruptions)
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SHRI SHIVRAJ V. PATIL : What | said was, all the Bills have to go to the Standing Committee. If the Sadan does not
want that the Bill should go to the Standing Committee, the Sadan can decide that. That is what | have said.
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SHRI SHIVRAJ V. PATIL : The Mi, you move it also. You have not moved your clause-by-clause consideration. How
can you go and say that the Bill may be passed? ...(Interruptions) | wonder as to how this is being done in the
House. ...(Interruptions) | really wonder how the Minister can say all tnister of Parliamentary Affairs is arguing the
case. | hate to argue a case like this. The Minister of Parliamentary Affairs is saying that we have to move the
motion for sending it to the Standing Committee. She has to move the motion for not sending it to the Committee
and not we. She has to do it. | hate to contradict each and every statement she is making on the floor of the House.
It is the Government which has to do. It is the Government's Bill. It is not the Private Member's Bill. The Private
Members are not interested. You have not moved the motion. You come with the motion before the House and then
the House will consider it.

=t Rftasra e - Suey weicy, #§ a1 590 O &1 S G @A dTell A, 76 96 9 |ied 7 99 $Y qBT| § SHET 9de & @l o
989 B a9 @ @ 8 gt off| 79 q@ Wied Sft MHR TH qEW B R AW qg A @ A1 H e o @ o B #H gonea &« e
39 fad &1 oMud AT g B IR 31T §H W Ao & arel | AT 9 HEl ¥ 99 T A A H ard & ong | o F gormerd A R
et gomaia @ < "l beg to move that the Bill be passed." # @ =& arem s w1 ol ...(Interruptions)

SHRI SHIVRAJ V. PATIL : You have not understood it. First of all, the Bill is considered. Then, it is put to the vote
and then you go to clause-by-clause consideration. Thenhese things. ...(Interruptions) The Government has to
come here.

#ft Rfrew fhe : a8 w9 &1 991 81 319 S w9g T o)

SHRI KHARABELA SWAIN : | have a point of order.

MR. DEPUTY-SPEAKER: Shri Kharabela Swain has a point of order.
SHRI KHARABELA SWAIN : Sir, my point of order is under rule 76. It says:

"No motion that a Bill be taken into consideration or be passed shall be made by any member other than
the member in charge of the Bill and no motion that a Bill be referred to a Select Committee of the House,
or a Joint Committee of the Houses with the concurrence of the Council, or be circulated for the purpose
of eliciting opinion thereon shall be made by any member other than the member in charge except by way
of amendment to a motion made by the member in charge &€} "

So, actually, at this stage, nobody else can do it. It is only the Minister who has the right to do it under rule 76. So,
how can a Member, who is not in charge, raise this point at this stage? He cannot do it. ...(Interruptions)

IUIEE HElGd : I8 Holde B ol B

SHRI KHARABELA SWAIN : It speaks about both Select Committee and Joint Committee though it does not
specifically mention about Standing Commiittee. ...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, the rules for the Standing Committees are given at 331C. ...(Interruptions)

The first submission | have to make is that the rule that Shri Kharabela Swain has read out refers only to the Select
Committees. There is no case for sending the matter to the Select Committee now. None of us has either asked for
it. We have not asked for the Bill to be circulated for eliciting public opinion. We are asking for the Bill to be sent to



the Standing Committee. ...(Interruptions)
Sir, you may please hear me and after hearing what | say, you may dispose it. ...(Interruptions)

SHRI KHARABELA SWAIN : Sir, rule 331C says: "There shall be departmentally related Standing Committees of
the Houses &€, " That is the only thing written there. ...(Interruptions) So, rule 331C is not relevant. Nothing has
been mentioned in rule 331C. ...(Interruptions)

St UaT HUR a9 | B w1 BT 8, 3T 3V ufRIGE] (ezar)
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SHRI DIGVIJAY SINGH: Sir, may | move the motion now? &€| (Interruptions)

SHRI KHARABELA SWAIN : Sir, rule 331C says absolutely nothing about this and therefore it is totally irrelevant
here. You may please give your ruling. ...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Before that, | have to make one submission.

wudta & watea d wsg w3t aen gde ik wepli darerm J vy wHt (AiAdt Arares averag diadian) - Surege
ARGy, BNY Way waruR &

SHRI PAWAN KUMAR BANSAL : Mr. Deputy-Speaker, Sir, the first submission is a very short one that | have to
make. It is that rule 76 is not at all applicable here. ...(Interruptions)

SIS PAR AT © 37 39 0TS F B9 T I, 369 W aifen @ - 21 Will the minority rule the House? @& &1 Amen @
3T 39 UX g <X & ME 2| 5EI @ I R, Ha $B 8 T, D Ao ft A s W H A I o @ € 7w T

MR. DEPUTY-SPEAKER: | have to give the ruling.
...(Interruptions)

#Hirdt AT HEal (SARYR) @ FEIRY, T W IRA B I BN © IR B WIST HAC B B &) A FEA T I8 8| HRIGD, DHad
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SHRI PAWAN KUMAR BANSAL : Then, will the brute majority rule? We are raising a legal question and they want
to skirt the legal question. The legal question is this. We were in the midst of the discussion on the Bill, that is the
debate. It was the debate which was on. ...(Interruptions) If | have not been understood, it is the debate, during
which Members speak, which was on. A Minister is also a Member. The Minister was speaking. During his speech, |
sought your indulgence and | had also said a few words.

There | had also made a request that the Bill be referred to the Standing Committee. | would like to say with utmost
humility for the benefit of the hon. Members on the other side that this request can be made any time before
passing of the Bill. ...(Interruptions)

Si.fasrg PAR AT @ gd Rade 31 T8l A |

SHRI SHIVRAJ V. PATIL : Sir, we will abide by your ruling. We want a ruling from you. If you want time, you can ask
for the time. But we expect a ruling from you and only after your ruling, this Bill should come. ...(Interruptions)

SHRI J.S. BRAR (FARIDKOT): Sir, the hon. Deputy Leader of the Congress Party had been the distinguished
Speaker of this House. He has given so many important rulings. ...(/nterruptions)

=l ga1 PHR d€ © A qATelt b a1 &, b MU TS Bl b 8 el Sd [ &9 1 &Y I § X 311U Ol HE © &, 98 el 2,
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SIS AR AT & 84 T TAg &, $o Hl T8l |He |

MR. DEPUTY-SPEAKER: Now, let me give my finding. Shri Shivraj Patil has raised a matter that when the
discussion is under the first stage of the reading and if it is not complete, then within that the matter can be referred
to the Standing Committee. There is a dispute from this side that the first stage of reading is complete when the
hon. Minister gives reply to the discussion. Now, he had himself given many rulings. His predecessors had also



given many important rulings. | could not lay my hands on all these rulings.
...(Interruptions)
SRS HHR wedls | o aifen g |

MR. DEPUTY-SPEAKER: Before | give the ruling, | would like to see the rulings. He himself had given many
rulings. If the Secretariat can give me all those rulings, | can have a study and then give my dispassionate ruling.

DR. VIUAY KUMAR MALHOTRA : Sir, please listen to me. &% 2, s31a 78 &2 f& w97 2 @1 8| 9fen & 919 4-4 IR R IR I8
Bl 3@ ¢ for AT & <rgw R gew ol feved o 18€| (@aum)
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DR. VIJAY KUMAR MALHOTRA : Had there been any Bill passed by this House without going to the Standing
Committee? ...(Interruptions) There are hundreds of Bills. ...(Interruptions)

MR. DEPUTY-SPEAKER: Many Bills have been passed.
...(Interruptions)

1. AR Atz @ Rawe St wie w5 218 e o 2 KR 38 & ™ o gen @ 5 =il g 21 It is not
compulsory. ...(Interruptions) 7z < & 2 f% a7 fia <fea $3d § srm &1

SHRI PAWAN KUMAR BANSAL : Sir, kindly see Rule 288. a€! (Interruptions)
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There is no question of moving a motion like this. ...(Interruptions) You cannot say like that. It is according to the
law. ...(Interruptions)

il AT WS ;W A B A w8 T8 81 €] (aum) F $w 3@ g & S ARy on €] (@) WX AeE @t @ Srewd & T
g1 4€| (eraum)

SHRI SHIVRAJ V. PATIL : Sir, are the motions moved like this? Have they adopted this method? ...(Interruptions)

SI.IaSTa PAR AeslAAT | I8 86w drsdl & 6 @@l I8¢l e fovar 9 ik T w3 § 1 9o s &€ (JaurE) I Jree & §a Swan gl
&€, (zaum)
At Rrawrs ardta @ o \ie w5R w7 & f \es 391 gedr 21 amuel wa &€ (=agm) Sir, are motions moved like this?

...(Interruptions)



DR. VIUAY KUMAR MALHOTRA : | move that this may be passed in the House and not sent to the Standing
Committee. ...(Interruptions)

et ArEATae JaeTE SEeian ;| Surens weiey, Bew & AW forn | A€ (ar@ur)

SHRI SHIVRAJ V. PATIL : If you want to do it like thisa€; ...(Interruptions) Mr. Deputy-Speaker, Sir, are the motions
moved like this? ...(Interruptions) Shri Ram Naik, you are a senior Member of this House and a senior Minister. You
tell us on this. ...(Interruptions)

SHRI PAWAN KUMAR BANSAL : You cannot move a motion like this. ...(Inferruptions) That is why you want it.
...(Interruptions)

=t Rftasra &g - Sued J8icy, M B sifoel 4€| (Zagm)

SHRI RAM NAIK: Sir, hon. Member Shri Shivraj Patil is saying something. | am not in a position to hear it. Shri
Shivraj Patil, you can argue as usual and then | can understand it. ...(Interruptions)

SHRI SHIVRAJ V. PATIL : This is the point. ...(Interruptions) On such a small thing, if you are not understanding
that why we are doing it, | am very sorry. | can argue that. ...(Interruptions) | want to know whether the motions in
the House are moved orally like this? a€| (Interruptions) | want to know whether the motions are not required to be
given in writing and whether they are required to be given two days in advance? ...(Interruptions) He says 'l am
moving'. ...(Interruptions)

Hidt waE EAEAE AGe AT [ I IRAR Hal, gy e 1| &€, (FaE)

SHRI RAM NAIK : Even if it is to be given in writing, what is the point that you are raising now? ...(Interruptions)
SHRI SHIVRAJ V. PATIL : He is saying that he is moving it. ...(Interruptions)

SHRI RAM NAIK: It was since you said that. &€, ...(Interruptions)

SHRI SHIVRAJ V. PATIL : The hon. Minister of Parliamentary Affairs said that.

At AT @RS A | Sues qeied, 98 gSW @ Wudl 8 g9 @ sufeg o grew ag el €| (aumE)

SHRI RAM NAIK : You have said that. ...(Inferruptions) The issue is simple.

SHRI PAWAN KUMAR BANSAL : Sir, the question at the moment is as to what is the stage and where we are now.
...(Interruptions)

SHRI RAM NAIK : Sir, the issue is so simple. The hon. Minister has to say that it should be voted. This is the stage
where we are in. Some clarifications were sought to which the hon. Minister has replied and the voting must take
place now. It is so simple. If at all another motion is required, you can move the motion for the closure of this
discussion and go for the voting. ...(Interruptions)

SHRI SHIVRAJ V. PATIL : Shri Ram Naik, | expected that somebody in the House would say that if a motion has to
be moved, it has to be moved in writing. ...(Interruptions)

SHRI DIGVIJAY SINGH: We do not want the motion. It is only you who wanted it. ...(/nterruptions) How can you say
like that? ...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRI HARIN PATHAK): If you want it, you
can move it. The Government does not move the motion to send the Bill to the Standing Committee. &€]
(Interruptions) You move it if you want. ...(/nterruptions) | am also a Member of this House for the past 15 or 16
years. ...(Interruptions)

MR. DEPUTY-SPEAKER : | was about to finish my observation when Dr. Vijay Kumar Malhotra spoke.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, the hon. Minister should tell us whether they are in a position to do it.
...(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, the hon. Minister should tell us that motions can be moved in the House in this
fashion. ...(Interruptions)



SHRI HARIN PATHAK : We do not want it. Our motion is to pass this Bill. ...(/nterruptions)

MR. DEPUTY-SPEAKER : This is not the matter. The matter is now with regard to referring this matter to the
Standing Committee. You raised it.

...(Interruptions)

MR. DEPUTY-SPEAKER : Now, you have mentioned some of the rulings and also your rulings and those of others.
There are a number of Bills which have been passed in this House even without referring to the Committee. | was
about to complete my observation. Since he has raised so many matters, so many rulings and all, lamnot in a
position to get all these rulings and | would like to consult my senior and then come back to giving ruling.

...(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, are you not in a position to tell us that a motion can be moved like this or not?
...(Interruptions) Are you not in a position to tell us on that point? ...(Interruptions)

MR. DEPUTY-SPEAKER: That is not the question.
...(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, | am asking for a ruling from you. Everybody is saying that a motion can be moved
like this. Are you not in a position to tell us that it cannot be done like this? ...(Interruptions)

MR. DEPUTY-SPEAKER : There cannot be any motion under rules for referring or not referring this Bill to the
Standing Committee.

...(Interruptions)
MR. DEPUTY-SPEAKER: That is only the prerogative of the Speaker.

...(Interruptions)

SHRI SHIVRAJ V. PATIL : | am seeking a ruling from you on how the motion is moved ...(Interruptions)
MR. DEPUTY-SPEAKER: | have told.
...(Interruptions)
SHRIMATI| BHAVNABEN DEVRAJBHAI CHIKHALIA: Sir, the House is supreme. ...(Interruptions)
31 freTa U Hedhs @ ug Tl wo & gonh a1 AW ST o aerm? A€ (araum)
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SHRI HARIN PATHAK: Sir, the Government has come before the House with the Bill for consideration and passing.
This is the motion of the Government. ...(Interruptions) Now, it was placed before the House two hours ago. It was
accepted by the House. The time was allotted for the Bill in the meeting of the Business Advisory Committee. The
discussion was over. The Minister replied to it. Some clarifications were sought by the hon. Member, which were
also replied to. Now, they want to say that it should be sent to the Standing Committee and the Government does
not want to send it to the Standing Committee. ...(/nterruptions)

MR. DEPUTY-SPEAKER: No, | am not giving that ruling at all.
...(Interruptions)

SHRI HARIN PATHAK: The Government has brought this Bill before the House ...(Interruptions) We want it to be
passed today. How can we send it to the Standing Committee? We are also Members here for the last 15 years.
...(Interruptions)

DR. VIJAY KUMAR MALHOTRA: Sir, it cannot be stopped at this stage. ...(Interruptions)
SHRI SHIVRAJ V. PATIL : You and | do not decide; the Presiding Officer decides. ...(Interruptions)



SHRI HARIN PATHAK: Now, the Government does not want to send it to the Standing Committee. We have
brought it before the House. The House has discussed it and the Minister has replied to it. Then, clarifications were
sought and the Minister has replied to them also. Now, we do not want to send it to the Standing Committee. It is
the hon. Member on the other side who wants to send it to the Standing Committee. Then, how can we say
...(Interruptions)

SI.IASTa PAR AN @ Taie B FH el AST 51 Heparla€| (aur)
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SHRI PAWAN KUMAR BANSAL : Sir, no motion need to be given for sending a Bill to the Standing Committee.
What are they talking? &€} (Interruptions)

MR. DEPUTY-SPEAKER: There is no such motion at all. It is only the Bill for consideration and discussion.
...(Interruptions)
Hiadt AT @S : T o e wRa Raret| e mus | 2 ol WfeT A &1 AeH T8 § a1 e wiRa wrarsv 18€] (@aum)

SHRI HARIN PATHAK: Sir, there is no motion before the House whether to send it to the Standing Committee or
not. The motion is for consideration and passing of the Bill. How can it be sent to the Standing Committee when
there is no motion before the House? ...(Interruptions)

SHRIMAT I SUSHMA SWARAJ: Before the hon. Deputy-Speaker, it is only the Bill. ...(Interruptions) Sir, when there
is no motion before you, sm fa @ wferm < ... (Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, the point the Minister is now raising is that a motion is required for sending a
Bill to the Standing Committee. No motion is required. ...(Interruptions)

Sir, please consult the rules. Sir, please consult the Speaker. With utmost humility, | am saying that no motion is
required for sending a Bill to the Standing Commiittee. ...(Interruptions)

sl ATa=TET StavrerATd dtEetar : Suesd off, Hed &1 9Ag gaie 8 e 218€] (aum)

SHRI PAWAN KUMAR BANSAL : Sir, the question that had arisen was "what is the stage?' For that stage, kindly
see Rule 88. It reads :

"Notwithstanding anything contained in these rules, the Speaker may, when a motion that a Bill be taken
into consideration has been carrieda€;.. "

Sir, a motion that the Bill be taken into consideration has not been moved, has not been taken up. ...(Interruptions)
Sir, kindly allow me a minute to explain my point. A motion that the Bill be taken into consideration has not been
moved, has not been taken up. ...(Interruptions)

sHiadt AT @RI ;A7 Fer o1 B AeE 9 2 e iR FaevIa€] (aumE)
SHRI PAWAN KUMAR BANSAL : Sir, | say that this is a matter of record that ...(Interruptions)

MR. DEPUTY-SPEAKER: The Bill was moved. Now the question is of consideration of the Bill. The discussion was
over.

...(Interruptions)
SHRI PAWAN KUMAR BANSAL : There is a difference between the two.

MR. DEPUTY-SPEAKER: The point of order of Shri Shivraj V. Patil was that whether a Bill can be referred to the
Standing Committee at the consideration stage. Is that not your point of order in a nutshell?

SHRI SHIVRAJ V. PATIL : You guide us. If you do not guide us, something will be raised from their side and
something will be said from this side. | am asking you to guide us as to whether a motion is required to refer a Bill to
the Standing Committee or not. | am submitting that it is not required. You tell us whether it is required or not.
...(Interruptions)



MR. DEPUTY-SPEAKER: That is the prerogative of the Speaker.

SHRI SHIVRAJ V. PATIL : | say that a motion is not required.

MR. DEPUTY-SPEAKER: It is not required.

SHRI SHIVRAJ V. PATIL : That is right.

MR. DEPUTY-SPEAKER: Now, the point is, the Minister has moved the Bill for discussion.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL : He is yet to move it.

MR. DEPUTY-SPEAKER: He has moved the Bill, discussion has taken place and he was giving his reply when you
got up. For this Bill, two hours of time was allotted because the number of speakers was less. The Minister gave a
speech while moving the Bill and replied the end of the discussion. Meanwhile, he came and a few clarifications
were given. Then, the next stage is to move that the Bill be taken into consideration. That is the order. That was the
stage when you raised your objection whether this matter can be referred to the Standing Committee. Is there any
such ruling?

...(Interruptions)

SHRI SHIVRAJ V. PATIL : | will read the rules. If we had been guided, we would not been in this situation. You have
made a statement that many Bills have been referred to the Standing Committee. | submit, | cannot make a
statement against a person who is in the Chair, that majority of the Bills, almost all Bills, have been sent to the
Standing Committee. Those Bills have been considered here with the consent or without the opposition of the
Members. | will read the relevant rules. ...(Interruptions) These are the rules. ...(Interruptions) These are the rules
which are followed for sending the matters to the Standing Committee - rules relating to the Demands and rules
relating to the Bills.

"The following procedure shall be followed by each of the Standing Committees in their consideration of
the Demands for Grants and making a report thereon to the House:-

a. after the general discussion on the Budget in the Houses is over, the Houses shall be adjourned for a
fixed period;

b. the Committees shall consider the Demands for Grants of the concerned Ministries during the aforesaid
period;"

=t fRffasra &g : 2 o ata v § ?5€) (@aum)
it Twpia @ (3NTER, MERIE) | SuEd ARIeY, 3% e Ted 9 218€] (2rauH)
MR. DEPUTY-SPEAKER: What is the number of the rule?

SHRI SHIVRAJ V. PATIL : That was Rule 331(G) which relates to Demands for Grants. Now you please come to
Rule 331(H) which deals with the Bills. It says:

"The following procedure shall be followed by each of the Standing Committees in examining the Bills and
making report thereon:-

(a) the Committee shall consider the general principles and clauses of the Bills referred to them and make
report thereon;"

...(Interruptions) Sir, | have said what | had to, you do what you have to.
...(Interruptions)

MR. DEPUTY-SPEAKER: Rule 331E(1)(b) says that the function of the Standing Committee shall be to examine
such Bills as are referred to the Committee by the Speaker.

...(Interruptions)

SHRI SHIVRAJ V. PATIL : That is exactly what | have been at pains to explain to you. ...(Interruptions) | have said



that when this rule was framed, this question was discussed as to whether the discretion should be left with the
Speaker or all Bills should be sent to the Standing Committee. While framing the rules, this was discussed.
Tomorrow if you are going to give the judgement, you can have the discussion or you can give the judgement
today, if you feel confident about it. When it was done, it was decided that when a Bill involves technical matters,
then only it should not be sent; otherwise, all Bills should be sent to the Standing Committee. That was decided at
the time of framing the rules. ...(Interruptions)

MR. DEPUTY-SPEAKER: | want to know one thing from you. Before the second reading stage, is it mandatory that
all Bills should be referred to the Standing Committee?

...(Interruptions)

SOME HON. MEMBERS: No. ...(Interruptions)

MR. DEPUTY-SPEAKER: | did not expect 'no’ from you. Why are you shouting? | am asking Shri Shivraj Patil.
...(Interruptions)
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MR. DEPUTY-SPEAKER: Now we have come to the stage when the Bill was moved; the discussion was complete;
he was about to move it for consideration. The first stage or first reading was over.

...(Interruptions)

SHRI SHIVRAJ V. PATIL : Whatever you want to do with the Bill, you can do; we are not worried and concerned.
But we are worried about the procedure that is to be followed. &€, (Interruptions)

MR. DEPUTY-SPEAKER: That is exactly why | am also worried. Otherwise, | could have just given the ruling.
...(Interruptions)
SHRI SHIVRAJ V. PATIL : Sir, | feel very little and very small to argue like this. ...(Interruptions)
MR. DEPUTY-SPEAKER: | am sorry. | could not grasp it; let me please be excused.
...(Interruptions)
SHRI SHIVRAJ V. PATIL : You hear me and then, you can discard my argument. ...(Interruptions)
it feffasra fae @ 78 a9 98 @& °¢ 9§ 9 ® 2| 31 78 ad 7E dra ® §18€| (saum)
MR. DEPUTY-SPEAKER: Has any Bill that is moved to be referred to the Standing Committee by the Speaker?
SHRI SHIVRAJ V. PATIL : That is right. ...(/Interruptions)
MR. DEPUTY-SPEAKER: If that is so, please show me.
...(Interruptions)

SHRI SHIVRAJ V. PATIL : That is exactly what | am saying. That was decided at the time of making the rules.
Secondly, that was decided by the predecessor of the present Speaker. It is said by the Speaker in the meeting of
the BAC to which we should not refer. These are in the proceedings which state that all Bills should be referred to
the Standing Committee and only Bills involving technical matters will not go to the Standing Committee.
...(Interruptions)

MR. DEPUTY-SPEAKER: Where is the ruling?
...(Interruptions)

SHRI SHIVRAJ V. PATIL : | amreferring to it. | am not ready with that rule now because | thought that the Presiding
Officers and others will be familiar with the rules. ...(Interruptions)

MR. DEPUTY-SPEAKER: Is there such a rule? Can the Secretariat brief me on that?



...(Interruptions)

MR. DEPUTY-SPEAKER: Dr. Vijay Kumar Malhotra, | do not want to commit a mistake here. That is the reason why
| am asking him. | will ask this side of the House also.
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MR. DEPUTY-SPEAKER: The Minister was right. It was taken up in the BAC; the time was fixed; it was decided so.
The Bill was moved and the House accepted it. Now the limited question for me is this. The first reading stage was
just over. Is it necessary at that time to refer it to the Standing Committee? | am asking him this question. That is
what | want to know. | do not want to commit a mistake here.

SHRI HARIN PATHAK: Let Shivraj ji reply this....(Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF STEEL (SHRI BRAJA KISHORE TRIPATHY): It is not
mandatory at any stage....(Interruptions)
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to submit that the Bill has not yet been taken up for consideration. That is the point, | want to make. It was in this
connection, Shri Shivraj Patil has made a reference to the rule....(Interruptions)

SHRI RAM NAIK: We seem to be ignorant about the rules. You have posed a question to Shri Shivraj patil. Let him
reply....(Interruptions)

SHRI PAWAN KUMAR BANSAL : A question has arisen as to how the House is to be run....(Interruptions)

MR. DEPUTY-SPEAKER: What | am asking is, the first stage is over and now at this stagea€,
...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Yes, | am talking of, "at this stage" only....(Interruptions)

MR. DEPUTY-SPEAKER: The discussion was taking place and the Consideration Stage was about to start.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, | am referring only to this stage. The stage was that the discussion had not
concluded. There is no such thing as about to happen....(Interruptions) Kindly permit me to speak for half-a-minute.
It was during the course of discussion only, though the Minister had replied. It always happens that when the
Minister has replied, we rise to ask certain clarifications. We are not satisfied with the clarifications, that is the
raison d'etre of the Bill. Why is the Bill there? Why are at all amendments to be made? Not being satisfied with the
explanation of the hon. Minister, we requested that the Bill should go to the Standing Committee. That is where the
objection was taken that this is not the stage where we can raise this demand. That is the question. The objection
was raised by the hon. Minister of Parliamentary Affairs that this is not the stage where we can take up this. We are
precisely at this point, that this stage is not exhausted. We are still at a stage where we can raise the question that
the Bill should go to the Standing Committee...(/Interruptions)

SHRI SHIVRAJ V. PATIL : At the time of making the rulesa€ (Interruptions) At the time of making the rules, it was
decided and it is a matter of record also. The previous Speakers had given the rulings and that is a matter of
record....(Interruptions) You please take time to go through them....(Interruptions) We are not going to cooperate on
this....(Interruptions) We are not going to cooperate on this....(/nterruptions) Last time also the same thing had
happened in the House....(Interruptions) You are not helping us. You are not giving the ruling and that is why this
sort of an environment, which should not be created, has been created....(Interruptions)

MR. DEPUTY-SPEAKER: What | would like to know is, whether it is mandatory that a Bill at this stage now,
probably after the First Reading, be referred to the Standing Committee.

SHRI SHIVRAJ V. PATIL : You have posed a question and my reply is this. At the time of making the rules, this was
the position.



The earlier Speakers had given this decision. You can refer to it. If | am wrong, you can give a different ruling. It is
for the Presiding Officers to take a decision to send this Bill to the Standing Committee...(Interruptions). If you do
this, at least, you will be able to tell us these things. | am making a statement on the floor of the House that at the
time of making these rules, this was the decision. | am saying that the previous Speakers had decided on the floor
of the House that all Bills shall go to the Standing Commiittees....(Interruptions)
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SHRI PRAVIN RASHTRAPAL : Sir, | am on point of order. Sir, the Private Members Business is to be taken up 3
p.m. It was decided by the Business Advisory Committee....(/nterruptions)
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SHRI RAMESH CHENNITHALA (MAVELIKARA): Sir, it is our right. | have given notice for moving the Bill. It is
unfair...(Interruptions)
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SHRI SHIVRAJ V. PATIL : | am not wasting the time of the House. You please mind it. | will move a breach of
privilege motion against this Member....(Interruptions)
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SHRI VIJAYENDRA PAL SINGH BADNORE : Shri Patil, why did you not come earlier? ...(Interruptions). You were
not serious about it.

SHRI SHIVRAJ V. PATIL : It is not necessary for me to come and ask for it. Please understand it is not for me to
request. It is for the Presiding Officer to do it. It is not you or | who would do it...(Interruptions)

MR. DEPUTY-SPEAKER: Let me give my ruling. The precedents are not available here before me.
...(Interruptions)
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16.00 hrs.
MR. DEPUTY-SPEAKER: Now, let me give my ruling on this.

Rule 331E (1)(b) provides that the functions of the Standing Committee shall be to examine such Bills as are
referred to the Committee by the hon. Speaker. Bills can be referred by the hon. Speaker to the Standing
Committee after their introduction. This Bill has not been referred to the Standing Committee after its introduction.
The Business Advisory Committee has allocated two hours™™ time to the Bill for its consideration.

Now that the House has already considered the Bill, it may not perhaps be proper to demand that it may be referred



to the Standing Committee.
...(Interruptions)
SHRI PAWAN KUMAR BANSAL : Sir, we are walking out on this.
16.01 hrs.
(At this stage, Shri Shivraj Patil and some other
hon. Members left the House.)

SHRI VIVJAYENDRA PAL SINGH BADNORE : Sir, it is a shame that they had to walk out on your ruling. It has never
happened in the history of Parliament...(Interruptions)

MR. DEPUTY-SPEAKER; The House will now take up the Motion for consideration of the Bill.
The question is:

"That the Bill to amend the Indian Council of World Affairs Act, 2001, be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER: The House shall now take up clause by clause consideration of the Bill.
The question is:

"That clauses 2 to 5 stand part of the Bill."

The motion was adopted.
Clauses 2 to 5 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI DIGVIJAY SINGH: Sir, | beg to move:
"That the Bill be passed."

MR. DEPUTY-SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.




